
The O.k is disposed of in the afore-stated terms, with no order as to 

costs. 

The Respondents shall report compliance to this Tribunal after one 

month and the matter be listed tbr that purpose only after 45 days from 

today, Otherwise the UA., is disposed of 
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der dated: 28.09.2006 

Heard Mr • N,R*Roki tray, 14 • C oun se 1 t x 

the Applicant and Mr. .K.Ojha, W. standing 

Counsel  for the Rai lway S. 

lid. standing Counsel for the Railways 

seeks two months time to get insr jctioW so 

far as the Aoplicant is concerned. 

The case is osted to 01.12.2m6. 
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order dated: 01.12.2006 

	Memr (Admn.) 

14. Counsel for both the parties are 

present. 

Memo has been filed by the Respondents 

reporting cnp1iance of the order dated 

27.07.2006 passed by this Tribunal, which 

IS noted and the O.A. is disposed of 

acc crdingly. 

(Admno) 


